Central Administrative Trimunal
Calcutta Bench

OA Ne.682 ef 1996
, Present : Hen'ble Mr. D, Purkayastha, Judicial Member
. ..~,, ";‘”’ . '
~ Ajit Kr. Saha
vs.

Uhion of India & (rs.

-0

Fer the Applicant Mr. S.R, Rey, 1d. Advecate

Fer the Respendents: Mr. C.Sammadar, Id. Advecate
Heard en : 8-5~-1998 Date eof Judgement : 8-5-1998

ORDER

'Heard 1d. Advecates of beth the parties ever an application
~ filed by Shri AXKX. Sgha, a retired Geeds Shed Superviser ef Eastern
Railway, Salkia, Hewrah whe seught fer directien upen the respendents
te makéfpayment ef interest of k5.92,3l9/~ at the rate ef Bs.18% en due
amount ef .1,30,016/- as admissible retirement benefit te the appli-
cant. Grievanee ef the applicagt is that the applicent refired frem
service. en SUperannuatlmn ori 1=2-199l, But the said amoﬁnt of Rs.
1,30 016/~ was detained by the respondents witheut any reasenable
ground., Thereby, the appliceant suffered frem mental agony as well as
financial less feor nen-payment ef the said meney te the applicant on
}.due-daté of retirement. Respondents did net file any reply in this |
vregaid;'though several adjeurmments were given te the respendents fer
filing reply'frem the year 1996. 1d.Advecate Mr. Samaddar, appearing
on behaif of the respendents, submits that in spite ef his repeated
‘ request te the autherity te file reply,{Kabeu@ B tlmes) é;t-reSpondents
A ///61d not file<:gv}%eply te the @ffé?ﬁl date. Se, he is unable te say
\,_about the facts of the case. Id.Advecate Mr. Rey, appearing en behalf
.Q;\\ ‘éf the ‘applicant, has drawn my attention to the letter dated 7-9-1988




(Annexure A-3 te the applicatien) and submits that that letter indi-
cates that the clearance of 'Ne Objectien' was received by the res-
pendents in the year 1988 before 4 years of the date of retirement of
the applicant. Despite that facts, the respendents did not de any-
thing regarding ﬁayment of the retirement dues which are admissible
to him. Se, he is entitled to get interest at the rate of Rs.18% as
¢laimed in the applicatien en that ameunt. I have considered the
submissions ef beth t he parties en }%3i~§£:iﬁ;~/The question befere me
is whether applicant is entitled to ge%‘retiral benefits as claimed

in this application. It is admitted {3@& that the applicant retired
on 1.2.91 and the respondents delayed the payment ef gratuity for mere
thaﬁnﬁeven;ygggéﬁfl find that the applicant's pensien was withhe ld
for nen-clearance of the ™e Objection' to be obtained fremt he con-
cerned deﬁartment. But the letter shews that 'Ne-oebjection! césasS%EE
‘has been issued by the cencerned department in the year 1988 as it is

apparent frem the Annexure *'C! itself.

2. In view of the aferesaid circumstances, I am of the view that
respondents delayed the payment unnecessarily and witheut any selid
~reasen and therebﬁ}applicant is entitled te get interest frem 1.2,1991
till paymeﬁt is made. The applicant claimed fer B.92,319/~ as interest
at the rate of Rs.18%. I find that as per Gevt. Eircular the appli-
cant is eniitled to get benefit of 1% enly for delayed payment of
pensionary benefits such as DCRG meney, ceommuted value of pension,
greup insurahce ete, Thereby, applicant will be entitled to get
interest at the rate of Rs.12¥% instead ef 18% as claimed in the appli~
catien. Accerdingly, I direct +the respondents teo make payment eof
the interest at the rate eof Rs.12% per annum en that ameunt ef DCRG
meney, group insurance, cemmuted value of the pension which were due
to him en the date of retirement i.e. 1-2-1991 and till payment is
made within feur menths frem the date of communicatien ef this order
te the respendents; etherwise, it w@%}d carry interest at the rate of

18%.
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In view of the aferesaid circumstances, I alse award litiga=-

3.
1

tien cests ef R.10,000/~ te he paid te the applicant by the respendents

in additibn te the interest as erdered., Such cest sheuld ke realised

frem the cencerned empleyee whe is respensikle fer such delay. With

this ebse{vatien, applicatien is dispesed efy
|
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